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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENCH
AT HYDERABAD

O.A.No, 539/94 Date of Order: 18,2,97

BETHEEN 3
V.Adisurya Durga Prasad .. Applicant,
AND
1, Union of India, rep. by its
Secretary, Mintstry of Defence,
New Delhi.
2. Generai rmuaycey —ee_ .
Factory Project, Ministry of

Defence, Edu Mai laram, _
Medak DIst, _ »« REeSpondents,

Counsel for the Applicant es Mr,3,l8kshma Reddy
Counsel for the Respondents .. Mr, N,R,Devraj
CORAM:

HON'BLE SHRI R,RANGARATAN : MEMBER (ADI-N_.‘)

HON'BLE SHKI B,.,5, JAI PARAMESHWAR ; ME/BER (JUDL.)

JUDGEM
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X Oral order as per Hon'ble Shri R.Rangarajan, lMember (Adm,)

Heard Shri_S.;akshma Reddy, learmed counsel for the
applicant and Shri N.R.Devraj, leamed standing counsel for

the respondents,

2. ‘The applicant in this OA joined as Fitter (Electrical)
on 12,7.88, He prays for a direction to quash the senjiority
list dt. 30.3,94 of Fitter (Electrical) skilled grade issued
in No,07/076/IB Labour Bureau by Respondent No,2 ‘by holding

the same as illegal without jurisdiction and violative of

Articles 14 and 16 of the Constitution of India and also opposed

to the letter dt. 15,10,94 of R-1 and for a consequential

direction to prepare the seniority list on the basis of the
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original merit seniority list dt. 30,6.,89 by promoting the
applicant to Highly Skilled Grade-II with all consequential

benefits,

3. The learned standing counsel for the respondents submitted
that this OA may be referred to the Full Bench for arbitration
for reasons stated in RA,103/94 in OA,763/93, We donot consider
it necessary to refer this to the Full Bench in view of the
directions given in RA,103/94 in OA,763/93, The respondents
should consider the seniority of the appliéant as per the

directions given in RA,103/94 in OA,763/93 and take a - 'final
declslonﬂin regard to his seniority,

S/

4, With the above observations the OA is disposed of with

o]

‘no costs,

PAR AMESHWAR ) (. R,RANGARATAY )
mber (Tudl,) Menber (Adm, )

?j?iﬁzz////Dated: 18th March, 1997 @
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